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1.

DATRE OF ORDER : 21.11.20N02

Ajay Singh son of Shri Dharmendra Singh aged?é years

. resident of 115, <outh West Block, Alwar presently working

as “.T.
Sirohi.
2.

years,

(Rajasthan),

Gr. TTT 0/o Chief <ignal Tnspector, Ahuroad, Nistrict

Jeeyaram Meena son of £hri Rajrang T.al Meena aged 20

resident of Near Panchayat <amiti “ardarsahar

presently working as S.7T. Gr. TTT at Somesar

Station|under MRT Sojatroad Nistrict Pali.

2. furesh Chand Maurya son of <hri Banarshi MMaurya aged
3N years, resident of Village Bangalipur Post Rajastalab
Distrigl Varanasi (TP) presently working as S.T. Gr. TTT at
Tghalgarh under CST Aburoad.

A, “atish Rumar son of <hri Srichand aged 29 years,
resident of TI1.-80-3, Railway Colony, Palanpur, Gujrat

presently working as S.T. Gr.

Aburoad

1.
Railway;
2

se

TTT at Palanpur under ST,
....Applicants.

VERATIR

Union of Tndia through its Secretary, Ministry of

. Rail Bhawan, Wew Delhi.

Chairman, Railway Board, Rail Bhawan, Raisina Road,

New Delhi.

3

A

Office,

5.

General Manager, Western Railway, Churchgate, Rombhay.

Nivisional Réilway Manager (Fstablishment), NRM

Western Railway, Ajmer.

Rajendra Xumar <axena, Signal Tnspector TTT, 0O/o

Chief $ignal Tnspector, Ajmer.

6.

Ajmer.

Mahesh Kumar Rawal, Signal Tnspector TTT, 0O/0 DRM,

... .Respondents.

Mr. Marendra Shah, Counsel for the applicant.

Mr. R.T
CORAM

Hon'hle
Hon'hle

. Gupta, Counsel for the respondents.

Mr. G.C. Srivatava, Member (Administrative)

Mr. M.IL. Chauhan, Member (Judicial)



W

ORDER (ORAL)

PER HON'BLE MR. G.C. SRIVASTAVA, MEMBER (ADMTNISTRATIVE)

Heard the learned counsel for the parties.
2. Tn this OA, applicants wiholevwworking as Signal

cause notice issued by the respondents vide order dated
3.9.2002 (Annexure A/4) alongwith the Circular dated 3.7.98,
which is reproduced in the OA at Page 11.

3. Mr. R.G. Gupta, learned counsel for thé respondents,
submits| that the applicants have submitted reply to the show
cause notice issued hy the respondents and since the matter
is pending hefore the Tribunal, the same has not heen decided

SO US‘(?'V‘ 4

4. After discussion at the Bar, learned counsel for the
applicants submitsGu{applicants would make a fresh
representation to the respondents with reference to the show
cause notice issued to them raising necessary contentions in
suppor ;éfftheir case and the respondents He: directed to
consider the same and pass a reasoned and speaking order
within| specified time frame’ and pending -decision own. the
representation, the interim éfay granted by this Tribunal on
17.9.2002 be allowed to continue.

5. Tn the circumstances, we direct that if the
applicants make a fresh representation within a period of one
month |from today to the respondents witH:? reference to the
show cause notice‘iwgégh%éﬁifﬁkggék, the respondents shall
consider the same as per rules and regulations and also
keepijg in view the various contentions raised in the said
representation and pass a reasoned and speaking order within
two lmonths thereafter. Pending decision ort-  the
representation and communication of the same to the
applicants, the interim order granted by this Tribunal on

17.9.p20N2 shall remain operative.
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With the above directions, the OA is dispose

a of.

(G.C. SRTVASTAVA)
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